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CENTRAL ADMINISTRATIVE T PRIBUNAL
GUWAH-TI »ENCH

0. /FlfoNo._156/2005
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Sri ReB. Singh
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TH: HON'BLE MR.

1, wWhether Reporters of local papers may be allowed to see the

judgment 2
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3. Whether th;lr Lordships wish to swe theé fair copy of the /&A>

Judgment ¢

4., Whether the judgment is to be circulat=d to the othur menche S ?

Judgment delivered by Hon'ble Vice-Chairman.



"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH
Original Application No. 156/2005

Date of-Ord_ér:: This the 1 day of July, 2005.
The Hon’ble, S'ri'jhstice G. 'Sivarajan, Vice-Chairman.

Shri Rajkumar Binoy Singh,aged 35 years
S/o Shri R.K. Leipaksana Singh, _

Vill. & BP.C. - Nighthoukhong (Ward No 8)
P.O. Bishenpur S.0. ,
Distt. : Bxshenpur State : Mampur

. . Applicant
By Advocates Mr. U.K. Nair, Mr.B.K. Talukdar ‘ -
Mr. B. Sarma Aruna C, Mrs. B. Chakrabarty
' - Versus -~
‘1. Union of India,
Represented by the Director General (Posts)
Dak Bhawan, Sansad Marg, New Delhx 110 001.
2. The Dlrector Posta\i\Semces |
Manipur, Imphal - 795 001.
3. The Supdt. Of Post Ofﬁces |
Ma.mpur Division, Imphal - 795 001.
- 4.  Shri Soibam Sunder Singh,
Clo- Supdt Of Post Offices,
'Mampur Division, Imphal - 795 001.
| | .. Respdndents'

By Mr. G, Baishya, Sr. C.GS.C.
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ORDER (ORAL)

SIVARAJAN. [. (V.C.)

The applicant is a prospective applicant for the post of

N

Gramin Dak Sevak Branch Post Master at ngthoukhong Branch - -

Post Office m Mampur State The grxevance of the apphcant is that

v;olatmg the‘ relevant rules and regulations, the 3 respondent,

_appointed the 4% respondent to for the post of Gramin Dak Sevak

Branch Post Master It is stated that the apphcant had submltted a
complaint dated 13 10.2004 (Annexure — A/10) pomtmg out all the

1rregular1t1es before. the 3 respondent but so far there is no

response from the sa1d respondent The applicant has filed this.

apphcatlon in the above circumstances.

2. 1 have heard Mr U.K. Nalr Iearned counsel for ‘the

applicant_ and Mr. G. Baxshya Iearned Sr. C.G.S.C“._ for the

respondents. Sinqe the applicant has already submitted a complaint

(Annexure - A/10) pointing out the irregularities in the appointment

of the 4% respondent to the post of Gramm Dak Sevak Branch Post

" Master and since no reply is stated to be forthcoming from the 3"’

respondent, there will be a direction ‘to the 3" respondent bo consider

the saxd complamt and mtimate the result to the applicant within a
perlod of two months from the date of receipt of this order

3. _'I'he 0.A. is disposed of as above at the admission stage
itself. The applicant wili produce this order before the 3™ respondent

for compliance. .




=~ i

1-——”. - ¢ . ) l

i

g P a1

Cenitad PRI CA "

THE CENTRAL ADMINISTRATIVE TRIBUN . GUWG\ \;'%;BENCH |
| GUWAHATI '
- Guwahati Serch

0ANe ISB 2005

BETWEEN
Shri Rajkumar Binoy Singh
e Applicant.
-VERSUS-
Union of Indis & Ors.
.. .-... Respondents.

SYNOPSIS

This application is directed against the illegalfcommitted in zppointing the
Respondent No. 4 as Gramin Dak Sevak Branch Post Master at Ningthoukhong
Branch Post Office in violation of the Rules and executive instruction in this,
connection. |

The respondent no.4 who did not fulfill the eligibility criteria was not

“entitled to have his case considered for such appoihtment. Such irregular

~ appointment has the effect of denying the applicant his right for the appointment

against the said post inspite of the fact that he fulfilled all the ehgibility criteria
prescribe. . |
The appeal made by the ai)plicant before the respondent authority against

the illegal appointment of the respondent no. 4 have been not being consider, he

" has by way of this application come under the protective hands of the Hon’ble

Tribunal prayed for redressal of his grievances.
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APPENDIX - A

[FORM - I
[See Rule 4} '
N THE CENT. R.AL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

ORIGINAL APPLICATION No: ~ of 200S.
APPLICATION UNDER SECTION-19 OF THEA.T ACT 1985 .

Shn Rajkumar Bmoy Singh .
L Appllcant
. =Versus - T
Umon of India & Others. .
..... Respondents.
INDEX
Sl | Description of documents relied upon ANNEXURE | Page
No ' ) - | number
1 | Application 01-11

Copy of Director Postal Semces Memo | ANNEXURE-A/1 | 1)
} No.A-1/PF/Ningthoukhong BO dt 06.08.2003 ,
3 | Copy of Supdt of Post Offices Memo No. | ANNEXURE-A? | 13
A-1/PF/Ningthoukhong BO dated 01.10.2004 ,
|4 | Copy of Director Postal Services recruitment | ANNEXURE-AB [ 14.16
. notifh No.A-1/GDS-Rectt/2001 dt 21.11.2001 _
5 | Copy of method of recruitment prescribed in | ANNEXURE-AH | 17.]8
EDAs (Conduct and Service) Rules 1964 '
[presently called as ‘Gramin Dak Sevaks
~ (Conduct & Employment) Rules 2001']
6 | Extract of D.G (Posts) Letter No. 17-104/93- | ANNEXURE-AB | 19.20

ED & TRG dated 06.12.1993
7. | Extract of Rule-3 of Posts & Telegraphs | ANNEXURE-A/6 | 9]
' Manual Volume-1V
8 | Extract of D.G P&T Letter No. 43- 198!85 ANNEXURE.Af? | 22
i dated 147 Aug 1985 : ,
9. T Extract of D.G, P&T., Letter No.43/66-Pen ANNEXURE-AR | 73
dated 17" Oct 1966 ' ,
“ 1 10 | Extract of D.G., P&T., Letter No.43-4/77-Pen ANN,P_-'-XURE'N9 24
dated 18™ May 1979 L ,
11 | Copy of Applicant’s representation/ | 25
) , EXURE.
complaint dated 13.10.2004 ANNEXURE-ANO
Date ; A0-€- 2008 . | Q_U— .
. Signature of the applicant
Place: Ceaoahal .
' ~ For use in Tribunal’s office
Date of filing L i e e
Or
Date of Receipt by post e e
‘Registration No. e S e
Signature
For Registrar




dated 06. 12 1993

“In the matter of: -

 IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

ORIGINAL APPLICATION No: __of 2005

S/o Shri R K Leipaksana Singh,
. Vill & BPO : Ningthoukhong [Ward No.8],

- PO : Bishenpur 5.0 ’
" - Distt: Bishenpur- State Mampur

----- Apphcant
- Versus -
1 . Union 'of India
" [Represented by: - ;
The Director General (Posts)

Dak Bhawan, Sansad Marg,
New Dethi - 110 001. ]

| 2. The Director Postal Semces,
. Manipur, Imphal 795 001.

3. The Supdt of Post Oﬁ'aces
‘ Manipur Division, Imphal -’795 001.

" 4. Shri Soibam Suynder Singh,
.+ C/o Supdt of Post Offices, -
Mampur Division, Imphal - 795 001.

‘Inthe‘matt.erof: ‘ BRI
Irregular . recruitment and appainunent of
Gramin Dak Sevak Branch Post  Master at
N‘mgﬂlonldlong Branch Post Ol'ﬁcein vielation: of

"Note-(vii) bdow Rule3 of Gramin Dak Sevaks _
(andnct & Employment) Rules 2001 and
exémﬁve instructions  issued vide Director .

Genu'al (Posts) Letter No. 1‘7—104)’93—131) & TRG

: ‘ -AND.

Irregular recrmtment and appomlment of

. Gramin Dak Sevak Brandl Post Mgster at
Ningthoukhong Branch Post Office i violation of

Articdle-14 & Artide16 of the Constitution ol'
India. . '

..... Respondents

"HJL

X

A dwoescke. -

_I%m‘d'%k' L UTIRCN,

é%

" Shri Rajkumar Binoy Singh, Aged 3yours 5 éw

o
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) ngthoukhong Branch Post Oﬁice vide Director . Postal Semces

The application is made agai'nst irregular selection and appointm’eﬁt of

ineligible cendidate 98 ‘Gramin Dak Sevak Branch Post Master at

TN

: Mampur Imphal Memo No A~1/PF/ngthoukhong BO dated 06 08.2003
- and Supdt of Post Offices, Mampur Dmsmn Imphal Memo No A-l/A

. PF/ngthoukhong BO dated 01.10.2004.

-, ANNEXURE-A/1 is the copy of Director Posﬂ Services, Mmﬁpm-,
Imphal Memo No. A—l/PF/ngﬂnonldnmg BO dated oa.os.zoos |

- ANNEXURE—A/?. is the capy of Supdt of Post Oﬂices, Manipur
| Dmnnn, Imphal Memo No.A- lfPF/ngﬂlouldnmng BO  dated
01. 10 2004, ' ' '

2. JURISDICTION OF THE TRIBUNAL:

. The applicant declares that the subject-matter of the application in which

the applicant wants redressal is within the,jurisdiétion of the Hon’ble

Tribunal.

3_LIMITATION:

The apphcant further declares that the apphcatxon 18 within the lumtatxon'

penod prescnbed in Section-21 of the Admm:stranve Tnbunals Act, 1985.

. 4 _FACTS OF THE CASE-

4.1. The apphcant 18 one of the mtendmg candxdates for the post of -
. r———r——n—y

4 Gramm Dak Sevak Branch Post Master [here-m aﬂer called as
. M» _— _1___‘., a - P
‘GDSBPM’] at Nm\gthoukhong Branch Post Office. The post of

Gramm Dak.Sevak Branch Post Master at ngthoukhong Branch

" Post Office fell vacant in the year 2001. The applicant, who i is
— .

fully eligible for being consndered for the pogt of GDS-BPM at

l ngthoukhong Branch Post Oﬁice, submltted his apphcatmn for



3
the poét in response to the recruitment ﬁotiﬁcation issued vide
Director Postal Services, Manipur, Imphal letter No.A-1/GDS-

' Rectt/2001 dated 21.1-_1:2:901. |
- MXURE—A/S is tine copy of recruitment notification
issued vide Director Postal Services, Manipur, Imphal letter
No.A-U/GDS-Rectt/2001 dated 21.11.2001. .

| 4.2. | The post of ‘Gramin Dak Sevak Branch Post Masteré’ falls within
the cadfe of ‘Gramin Dak Sevgks’ m the Department of Posts; and

the recruitment of GDSBPMs is governed by the execﬁtive
instructions issued by the Director General(Posts) from time to

time. As per the relevant executive instructions printed as ‘Method

of Recruitment’ in Section-III of Swamy’s comipilation of EDAs

b ~ (Conduct and Service) Rules 1964 [presently cal_lAed as ‘Gramin

Dak Sevaks (Condcut & Employment) Rules 5001’], the eligibility
criteria for GDSBPMs are as under:. \ .
(.i) The candidate should be a matriculate; and the Ase'lecti.on
| shall be made on the basis of merit on the basis of marks
obtained in the inatriculation or equivalent e;tamination;
(1) - The candidate should be more than 18~years‘ but lesé than
' 65-years as on the last date of application;
(iii) The candidate should possess an independent source of
livelihood, own ing:ome and property; and |
(iv) The candidaté shounld take up his fesidénce_ in the post

_ —— o
village in which the Branch Post Office functions, and the

appointment can be issued only if the éele_cfed candidate
could satisfy that he/she has taken up residence in the

-

post village after selection for appoint,ﬁ_ient.
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- ANNEXURE-A/4 is the copy of ‘Method of
Recruitniént’ prescribed in EDAs (Conduct and
Service) Rules 1964 [presently called as ‘Gramin
Dak Sevaks (Conduct & Employment) Rules 2001°]. .

- ANNEXURE-A/S is the Extract of D.G (Posts)
Letter No. 17-104/93-ED & TRG dated 06.12.1993.

43. ‘The cadre of “Gramin Dak Sevaks’ was earlier called as “Extra / ..

Departmental Agents’. " As per Rule-3 of Posts & Telegraphs

Manual Volume IV, appointment of Extra Departmental Agents

‘ l/ satisfactory verification of character and antecedents of the

, [ selected candidate.

~ - ANNEXURE-A/6 is the Extract of Rule3 of Posts

v _ & Telegraphs Manual Velume-IV.

44. The appointing amthority viz. The Director Postal Services, -

Manipur, Imphal irregularly appointed an ineligible cand\idate as

- — S i
e e s b ———— =

GDSBPM at Ningthoukhong Branch Post Office as because the

.y -y e e et

selected candidate did not take up reslidence;in the post village

~

before appointment. The appointment order dated 06.08.2003 was

P

T ——

also not issued in accordance with Rule-3 of Posts mg};e_iggraphs

B © o —
— . . e e e g

- Manual Vol-IV as because the mandatory verification of character

—

and antecedents of selected candidate was not completed by the

ai:pointing aixthoi'ity before issuing the appointmgnt order dated
06.08.2003. As per D.G,, P&T., New Detlhi letter No.43-198/85
.  dated 14™ Aug 1985 and D.G., P&T., Letter No.43/66-Pen dated
17 Oct 1966, verification of property and income of the selected

~ candidate as well as the verification of character and antecedents of

y
J

[now called as ‘Gramin Dak Sevaks’] éhoﬁkﬁ be made only after - '



\ : 3

‘..the selected candidate should be completed in advance, bef;)re
appointment and not after appoiﬁtment. ‘Thus, the appointment
order vide Director Postal Services Manipur, Imphal Memo ﬁo A-
l/PF/ngthoukhong BO dated 06.08.2003 was issued in wolanon

? of Rule-3 of Postal and Telegraphs Manual Volume-1V, and in
violation of executive inmmdions issued vide D.G P&T lettersv

* cited above.

- ANNEXURE-A/? A/8 are the extracts of D.G P&T
© Letter No. 43-198/85 dated 14™ Aug 1985 and D.G., P&T.,
Letter No.43/66-Pen dated 17" Oct 1966 respectively.

45. As per D.G, P&T, Letter No.43-4/77-Pen dated 18* May 1979
\/ “Provisional appointments should not be made to fill the vacancies
caused by the retirement of ED-Agents [now called as Gramin Dak

Sevaks]. But in this instant case, the order of ‘provisional

— —

appointment was msued by the Director Postal Semces Manipur :

L e

in spite of the fact that the vacancy in the post of GDS-BPM at

——

ngthoukhong Branch Post Office occurred after the retirement of

L

\ e

Elle__lncumbent GDSBPM 'I‘herefore issue of pfovisional

appointment order by the Director Postal Services, Manipur,

Imphal was also totally against the express provxsnon of D.G.,P&T
lettér No. 43-4/77-Pen dated 18" May 1979,

- ANNEXURE-A/9 is the extract of D. G., P&T.; Lettu
NoA3-4/77-Pen dated 18™ May 1979.

46 The provisional appéintmﬁent order issuéd ‘vide Dﬁector Post;al |

Services, Manipur, Impha! Memo No A-l/PF/ngthoukhong BO

/ expired on 05.02. 2004 and no extensmn of provisional

appointment was given to the prov;smna!!y appointed candidate,
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But, the Supdt of Post Offices, Manipur Division, Imphal issued an

order of appointment to the same candidate vide Memo No.A-1/

'\AF/ Ningthoukhong BO dated 01.10.2004. The selection for the

| appointment of GDSBPM at Ningthoukhong Branch Post Office

was over in the month of June/2003 before the order of provisional
appomtment was issned by the Director Postal Semces Manipur,
Imphal - vide Memo WNo.A- l/PF/Ningthoukhong BO dated |
06 08.2003; and hence it is obvnous that the eligibility condrtxon as |
on the last date of apphcatmn should only be taken into
consxderatxon for appomtm ent of GDSBPM at ngthoukhong
Branch Post Office, Ifthe selected candidate had- not fulfilled any
of the conditions as on the last date of apphcatron or had not taken
up residence in the post vnllage within areasonable period after the
intimation of selection, then the candidate cannot, be appointed as

GDSBPM and the next eligible candidate should be offered the

- chance. But, in this instant case, the selected candidate who has |

not yet taken up his residence in the post v1llage was appomted a8

GDSBPM at ngthoukhong Branch Post Oﬁice vide Supdt of

- Post Offices, Manipur Division, Imphal Memo No.A-1/PF/
Ningthoukhong BO dated 01.10.2004, wbich i8 ‘irregu!ar and

totally agamst the provisions of D.G. P&T Letter No.17- 104(93-ED

& TRG 06 12.1993 ag regards the income, property and remdence

of the selected candidate.

The applicant submitted a formal complaint ‘dated 13.10.2004 to .
the ebove Respondent 1 to 3, but the applicént has not been
informed about any action taken.on the said complaint by the n



7
above Respondenfs 1to 3, till today. The aﬁplicant, therefore, has -

approached the Hon’blé Tribunal for redressal and justice. _

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS:

5.1.

5.2,

5.3.

The Respondent No.2 violated thie Rule-3 of Postal and Telegraphs
Manual Volume-IV as well as the execntive instructions issued

vide D.G, P&T., Letter No.43-198/85 dated 14™ Aug 1985,

- No.A3/66-Pen dated 17" Oct 1966; and No.43-4/77-Pen dated 18"

May 1979 while issuing the provisional appointment order vide
Memo No.A-1/PF/Ningthoukhong BO dated 06.08.2003. Hence,
the order of provisional appointment dated 06.08.2003 ‘was

irregular, illegal and void. -

- The Respondent No.3 failed to ensure that the selected candidate

could take up his residence in the post village within‘the

\

reasonal_ﬂe period before issuing the appointment order. Since the
selected cmdidﬁg has not taken up his residence in the post village
within the reasonable period from the date of intimation of his
éelection; and has not yet taken up his residen'ce in the poét village,
the order of api)c;intment issued ‘vide Supdt of Post Offices,
Manipur Division, Imphal Memo NQ.AflfPFfNiilgtlloukh01lg BO
dated 01.10.2004 is also irregular, illegal and void -for non-

fulfillment of condition for appointment set out in D.G (Posts),

- Letter No. 17-10493-ED & TRG dated 06.12.1993.

The recruitment and appointment of Gramin Dak Sevak Branch
Post Master at Ningthoukhong Branch Post Office by the above
Respondents was not made in accordance with the relevant

executive instructions applicable'to the recruitment of Gramin Dak

" Sevak Branch Post Masters in the Dépax‘tmeut of Posts. Therefore,’



N

5.4,

5.5

8

the order of provisional appointment issued vide Director Postal -

Services, Manipur, Imphal Memo No.A-1/PF/Ningthoukhong BO

“dated 06.08.2003 as well as the order of appointment issued vide
- Supdt of Post offices, Manipuf Division, Imphal Memo No.A-1/

PF/Ningthoukhong BO dated 20.09.2004 are totally bad in the eyes -~

of law, aﬁd are liable to be declared as illegal and void.

The constitution of India provides equal opportunity in the matter

~ of employment under Article-16. But, aselective attitude has been

\

adopted by the anthorities concerned in the recruitment and '

apﬁointmet_lt of GDSBPM at Ningthoﬁkhong Branch Post Office.
‘Hence, the irregular appointment of GDSBPM at Ningthoukhong

Branch Post Office vide Director Post'al'Services Manipur, Imphal

- Memo No. A-lfPF/ngthoukhong BO dated 06.08.2003 and Supdt

~of Post Offices, Mampm Division, Imphal Memo No.A-l/

PF/Ningthoukhong BO dated 01.10.2004 is violative of Amcle—16

of the Constitution of India.

The constitution of India also gﬁarimtees ‘equality before law to all

persons under Article-14. But, a seiective and special approach
'

has been given to a particular candidate in the selection and

appointment of GDSBPM at Ningthoukhong Branch Post Office,

in which the order of appomtments were issued by the above

Respondents-2 & 3, in violation of Rule-3 of Posts &Telegraphs

- Manual Volume-IV and various executive instructions issued by

the Director General (Posts) from time to time. Thus, the irregular

-

- appointment of GDSBPM at Ningthoukhong. Branch Post Office
~ vide Director Postal Services, Manipur, Imphal Memo No.A-1/PF/

~ Ningthoukhong BO dated 06.08.2003 and Supﬂt of Post Offices,
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Manipur Division, Imphal Memo No.A-1/PF/ Ningthoukhong BO
dated 01.10.2004 is violative of Article-14 of the Constitution of

India.

6. DETAILS OF THE REMEDIES EXHAUSTED:

The applicant declares that the applicant has no statuto:h'y- remedy to be
availed from the departmental authorities of Postal Depm‘tmént._ The
applicant, however, submitted a complaint dated 13.10.2004 with the
Supdt of Post offices, Manipur Division, Imphal and the said complaint is
still pending with the said authority without any intimation to the applicant

about the action taken.

- ANNEXURE-A/10 is the copy of Applicant’s representation/

complaint dated 13.10.2004.

7. _MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:

The applicmlt further declares that he had not previously filed any

application, writ petition or suit regarding the matter in respect of which

this application has been made, before any coixrt_ or any other authority or

any other Bench of the Tribunal nor any such application, writ pétition or

suit is pending before any of them. o .

'8._RELIEF(S) SOUGHT:

In view of the facts mentioned in Para-6 above, the applicant prays the _

Hon’ble Tribunal that:

(i)  The order of provisional appointment issued vide Director Postal

.Services, Manipur, Imi)hal Memo No.A-1/PF/Ningthoukhong BO
dated 06.08.2003 [ANNEXURE-A/1] and the order of

appointment issued vide Supdt of Post Offices, Manipur Division,

Imphal Memo No.A-1/PF/Ninthoukhong BO dated 01.10.2004
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/ N

[ANNEXURE-A/2] may be declared irregular, illegal and void; " -

and

(i) “The above Respondents may be directed to consider "‘the
'candidature of the above applicarft along-with other eligible
‘ candxdates and. ﬁnahse the recrmtment of GDSBPM at

ngthoukhong Bnmch Post Oﬁ'nce stnctly in a,ccordance with the

relevant executlve mstructnons on the basns of elxgxblhty of the

mtendmg candidates as on the last date of recexpt of apphcahons,

with further dlrectxon to appoint the ehgnble and right candldate in l |

"accordance with relevant depanmental rules and executive.
: mstructnons in this regard within such ttme limit as the Hox_x’ble-

Tnbunal may deem proper;

| - (i) The apphcant may be allowed the cost of this apphcanon and
o (w) The applwant may be allowed any other beneﬁt(s) which the

g Hon’ble Tnbunal may deem proper to render Justxce |

9. INTEIMORDER,IFANYPRAYEDFOR . -

Pendmg fi nal decision on the apphcatlon the apphcant most subm:sswely
'prays before the Hon’ble Tribunal that the operation of Supdt of Post
Offices, Maniipur Division, Imphal Merio No.A-1/PF/Ningthoukhong BO
dated 01.10.2004 may be kept in abeyance m the interest of justice. |

= APPLICATION FEE:

Indum Postal Order Number 1 67 - A /' ,l_, S

Office oflssue S I‘?‘o}akj\,( Y P
~ Date of Issue L DS - D3~ 9—479{
~ Office of Payment  Guwwhats

7
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12._LIST OF ENCLOSURES:
1. Application accompanied by Index in Appendix-A

2. ANNEXURE-A/1 to ANNEXURE-A/10.
3. Indian Postal Order for Re.50/- for application fee.

VERIFICATION

1, Shri R K Binoy Singh, $/o Shri R K Leipaksana Singh, aged 35 years,
resident of Ningthoukhong village, [Ward No.8], PO & PS : Bishnupur
Distt: Bishnupur, State: Manipur do hereby verify that the contents of
Paras 1 to 12 are true to my personal knowledge and belief and that I have
not suppressed any material facts.

Date : 2°' &' Aceg ‘Z B
) ' Signature of the applicant
Place: GU-UAIL/\M
To
The Registrar,

Central Administrative Tribunal,
Rajgarh Road, Guwahati -781 005.
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. DEPARTMENT OF POSTS: INDIA
CHPICE GETHE DIRECTOR POSTAL SERVJ.(,'ES: MANIPUR: IMPHAL 795 001

ORDER OF APPOINTMENT
61 Oct 04

w0 SV N gthoakhong BO

S

it Soiban Sunder Singh, S/o Shei.Soibam Gourahari of Nacanseina is hereby appointed
DS BM-Ningthoukhong B.O in account witl Bishenpur 5.0 with immediate effect, He

it Dy paid such allovances ag are admissible from time to time,

K
i P '

St Sundsi Singh shonld elearly understand that his employmenl asiGDS BPM shall be
Teop N

b i .
stahie natirs of o contract liable to be termiinated by hiim or by the undc-rgslgr ed by notilying the

fh
Weiiang ond that his conduet and service shall also be governed 15)4 the Posts and
A : i s

R
hepenphs Datva-Departmental Agents (Conduct and Service) Rulss, 1964, s awmended [rom
. . Zj | } \
ot io b, A
b
L

Chuss sendiions we acveplable to liin, he shoutd communicate his aceeptance in the

! e T Cpm e
CHe e JHEOrT

Y ARTRRTINRN above(in duplicate) 97//_—»
(M.CAS:

Superinfeident of Post Offices
‘ Manipur, Tmphal 795 40)
TN Ly
e Pestmaster, Tmphal FLO. for information and necessary action,
b Bhivi Noibam Sunder Singl, S/o Shri S.Gourahari Singh, Nivanscina via Bishenpur
5.0, He should sign the duplicate copy of the memo enclosed and return the gamo to
s olTice immediately, o
EE e SDLPOg 3% sub-division, Imphal for mnformatjon.
TR SPM-Rishenpur 8.0 for information and necessiny action,

) t . Q . .
@\:\,\ ¢ ( ' : (M.CDAS)
\. [ : Superintendent of Post Offices
Moo "“ g\'\*\.’“ Manipur, tmphal 795 hoj
AR o
\\'\‘v‘"'c':r\-:,z’-""”' ot i
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: P ‘DEPARTMENT oF posrs t "INDIA :
- NORTH EASTFRN PO&TAL CIRC ¥ MANIPUR IMPHAL ¢ 785001

A=1/ G Hecft/ZOOl f'ﬁﬂf“ff=“ C g Noveriber, 2001.

The araLion DlreCtOl,"' : R R . :
ALY Irdia. Badio, Impna1_195001 hg.—*--*~fw~»mv*f“ T
The LatJon Director, ) ‘ ;_';3~
Doard“”shan Vendra, Imphal 795001 ;,',

3. The DlLeﬁtor; RS -:“ “W”t”' B .y [
Infuxmdtkon & Public: Relations, a”tfff S T :
Govt. of Manijr Imphal 795001 ”;”'“ o - S

r

o e oo

subjacty . Recruitment cf Gramin Dak Sevak Post M%étefa'

The - follwwwng vaﬂaﬂ!i 23 in the Padre Of. Gtﬂmin Dak'
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SECTION 1V

. Method of Recruitment

(D Instructions regard.ip:g'Selection.fThc question of consolidating

Directorate.. After .careful: examination -of all:aspects of employment.of ED
staff, it has been.decided to:observe the: following

while making selection of ED Agentsi— 1o

iy ¢ |,1§ i§ [ [

' SRR
1. Age: | | . M o
The minimum agc-lim;'; for employment as ED Agent will :pc 18 years

05 yecars. The Dircctor-General, Posts and Telegraphs, may c{f)i:;quglcr,rclaxa-
tion of this ag%limit.fn.ﬂmpﬁoml.c.agcs‘ | TR U .

2. Educational Qualifications: - ;11 ' ! cheedb e g

ED Sub-Postmasters and Matriculation, [ The selection ‘should be
ED Branch'Pdsmastcrs':"ﬁi ! based :on.sthe’ marks - secured 1'in'/ the
BRI SN cFauk 1 Matriculation® - 2 Of+} ,"s",,?,";u;?“z;equivalcntb
R I SV €xamindtions.' : No ‘weightagei need:, be
e e given for any ualification(s) higher than |
Ul s« Matriculation, Pebilony R
ED Delivery Agents ! - “'VIII ‘Standard.’ Preference may be given
' ED Stamp Vendors and "'to” the ‘candidates " with Matriculation

All" other Categories'' of " qualifications, No-weightage: should be
EDAs. o Ll ueh 500ty g

e LTI oivenifor any qualification higher than '
o O :

e 1 Matriculation, - Should have i sufficient
B B “working: knowledge ' of ! the - regional
e vI'language and simple arithmetic so as to |
e, be  able, to ~discharge : their duties
w4 . satisfactorily.” Categories'stich as ED

L Messengers should also have enough
PO working knowledge'of English,
R At T
3. Income and ownership of property: . ., X

The person who takes over the agency (ED SPM/ED BPM) must be oiie
who has an adequate means of livelihood. The person sclected fot the post of
ED SPM/ED BPM must be‘able to offer Space to serve as the agericy premises
for postal operations.,The premises must be such as wil] scrve as 4 small post-
al office with provision for - installation of even a PCO (Business premises
~such as shops, etc%\\g@my be preferred).

E\}“‘ f ‘-;y/ \\V\NN\
\N); . ‘f*X‘.\}'vS:r'l:,‘aQ"'a"a M@(\Q ke true Copy
P ST adto
W e

[] ¢ Ad'aca ‘6

instruction&sgg‘s'igrupulously,

. e ae]




o ——
PR .

. June, 1988 nn(i\(l:‘{o. 17-366/91-ED & "frg., dated the 12th March, 1993. ] . ;

/
1
76 SWAMY'S—POSTAL ED STAFF '} | |
| | i .
I N
4. Residence: : k ;‘ iz ;

(/) The ED BPM/ED SPM must be a permanent reditlcht of the village: |

1ot g gl R
where the post office is located. He should be able to attend to the post omcc'{. '
work as required of him keeping in view the time of receipt,idespatch and dc i
livery of mails which need not bé hdapted to'suit his co yenience or his main’ |
avocation. . : [T : I Py

cpvdieeteye S R T . PR

uld reside in the sta< |

tion of the main:post.office or stage wherefrom mails originate £ ]
they should;bq-'gpcnnanent-resi;_icnts; of the. delivery Jur{;sg, tion of the. post ,
office., «yvnynn iy qesaivs iragd erd e, ie :
“I'! (iii) ED Agents of oﬁacrl’éatgggﬁqs‘may,"'as‘fgr "a's"zl'iq'§§§‘ilb.lc,.rc3ide'ixg’;‘-o"r' |
near the place of their work' (Letters No! 5-9/72-EL'Cell} }daicd 18-8-1973 and !

e e |

- 111 IR
S. Security: . HENIN e :

Shei it i
L . . ', ﬂlﬂf"t..‘i' 3 L
(i) ED Mail Camc}s{,' Runners and Mail Peons should) . s(a-
Jic/terminate, i.ci) |
RAL BRI A ',‘Si;:'ili’g ! AR R l{\f;:f
No. 43-312/78-Pen,, dated 20-1-1979, stand modificd to this
Vo T R . A, ! '“H*"i{,: TN
' ED'Agents’ of all’categories' incliding ED'Dghvery",Aﬁgqnts should

should be' iriciéaséd/decreised 'so as 0" be'eqial’ to'the amount 'of cash and' ',
valuables that is authorized to be entrusted to them under'the'orders of Divi-
sional Superintendent or the Head of the Lircle; as the case:may be. ... ¢

6- Prcfc!"lcgqgl‘,gq’t‘egoﬂ@; ,!i',‘!!,f ' !” ' 4 ; | '

. Loy oo
With reference to.the lastorders issued under Letter No: 43-191/79-Pen,,

~dated 22-6-1979, fixing the four preferential categories according to the car-

lier. orders issued:vide D.G.,.P.i & T. Letter No.43-14/72-Pen., dated 2-3-
1972, No.143246/77-Pen., + dated '8-3-1978, to Scheduled Castes and
Scheduled Tribes candidatés;‘fand'No.?43'-231/78—Pcn., dated 17-2-1979 (re-
garding Ex-Army. Postal, Seryice, Personnel); No. 43-312/78-Pen., dated 20-1-
1979 (regarding Backward, Classes and weaker sections of Society) and to the
educated unemployed persons;iit is <larified that the above preference should
be subject to first and iforemost condition that the candidate selected should
haver-aniadequate means, of; livelihood, ' which though alrcady prescribed,
scems to'have been igrored for some: time past especially in view of these

preferential categories being introduced in the above orders,
: I

The cf,r}',t'é'rion"t‘ré"jquc,"zidc uate means of livelihood™ should be that, in
casc he los,csf'rb; main source of income, he should be adjudged as incurring a
disqualiﬁcatip‘n,t(‘)':ébn&bd(':jta;s ED SPM/ED BPM. In other words, there must
be absolute insistence 'on'the adequate source of income of ED SPM/BPM and
the allowances for his work as ED SPM/BPM must be just, supplementary to
his income. To ensure this condition,” the candidate must be' able to offer
office space, to serveas ithe. agency premises for postal operations as well as
public call; office and as, such, business premiscs such as shops, etc., must be !
preferred regardless of the various categories of preferences snentioned abovc!

“{D.GyP. &T, I.,cttci‘"No..43-84f80—Pcn.. dated the 30th Januziryl.' 1981 and corrigendum,
dated the 29th March; 1981, D.G., Posts Letter No.. 41-301/87-PE-11 (ED & Tig), dated the 61h
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1 ~ Pogelofl

t cr : { ,
Extract of Dept of Poats Letter No.17-104/93-ED & Trg dated 06.12.93
Lo . : . o :

}![-\..' s

Sub: Income and proper qu‘aliﬁcations prescribed for a@i)(!)iﬁtment to-various
categories of Extra Departmental Agents — Review thereof, | iV | .
‘ ’ Sy O

I am directed to invite y"our kind attention to this office letters no.43-84/80-Pen
dated 30.1.81 and subsequent letter No.45-22/71-SPB-I/Pen. 04.09.82, no.41-461/87-
PEII dated 14-12-87 and no.17-497/90-ED, & ‘Trg dated 10-5-91 wherein detailed

instructions about the method of recruitment, income and property qualifications etc have
been laid down.

2. Past experience has shown that the instructions issued by,thisitoﬁice from tf'r.ne to
time governing recruitment of various categories of ED agents are being:interpreted B
differently and there is a lack of uniformity among different units within the same|circle
on the one hand and among the various postal circles on the othe"r; AIB aresult of marked
difference in the interpretation and application of the existing ,insimctioné a spate of
complaints have been received through public representatives, seryice unions and the
affected candidates themselves. ' Some of the basic conditions such as permanent
residence in the village in which the post office is located have also, of late, come under
close scrutiny by the different Benches of the Central Administrative Tribunals and the

same has not stood judicial scrutiny as being violative of the provisions contained in
Article 16(2) of the Constitution of India. ‘

3. Against the aforesaid backdrop, the whole matter has been examined in this office
; in its entirety. Having regard to all the relevant considerations including the judicial
' pronouncement, proposals were formulated and placed before the Postal Services Board

for its consideration/decision. The Postal Services Board, after careful deliberation, has
decided as follows: -

(1) It is not necessary to quantify “adequate means of livelihood”. However, it
_ may be laid down that in the case of appointment of ED Sub
et g IPostmast_em/BrggﬁQ;%ggg Masters preference.may be given to those candidates
“ " whose “adequate means of livelihood” is derived from. landed property or
‘immovable agsets if they are otherwise eligible for the appointment. Heads of
Circles may be asked to issue suitablo instructions to the appointing
-authorities on these lines so that they could follow these while making
appointment to the posts of EDSPM and EDBPM. In respect of other EDAgs,

the present “adequate means of livelihood” will liold good.

(1)  The Board also decided that having regard to the judgment of the CAT, it m sy

v o O be clarified that while making selections for appointment to ED posts,

i\ »\ EIL A permanent residence in the village/delivery jurisdiction of the ED Post Office

v O _ need not be insisted upon as a pre-condition for sppointment. However, ft

‘:};f.) !,{ _ o should be lnid down us o condition of appointment that rny candidato,
T

N who is sclected, must before appointment to the post tnke up his rocidence
S N

N gt in the village/delivery jurisdiction of the ED Post Office as the cage may beo.
v [T )
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4. It is reiterated thatlthef_"czz,andidates concerned should have adequate means of
independent livelihood and the. income property in the name of their guardians will not
make them eligible for consideration for appointment as ED agents in this Department.

5. The other conditions of recruitment remain unchanged.

6. The contents of the letter may kindly be brought to the notice of al] concerned for

information/guidance/strict compliance. These orders will come into force from the date
of issue. -

7. The receipt of thig letter may ﬁhdly be acknowledged to the ﬁndmighéd K
o ] i I
: ‘ " i clk i
N L
I
. (U.S. Purig) |
Q R T A Asstt Director-General (ED & Txg)
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Extract of Rule-3 of Posts and Telegraphs Menusal Volume-IV

Rule-3 :

Before sppointing or nominating persons to vacancies in the Department, or employing

a8 extra-departmental agents persons who do not hold Governinent or quasi-Government
posts or who are not Government pensioners, careful enquiry must be made regarding
their character and antecedents, and no one may be employed in the Department who is
unable to furnish satisfactory references. ‘No person who has been dismissed for
misconduct from any Government post may be employed. The papers showing the result
of enquiries into the character and antecedents of permanent depmtmental officials
should be kept with their character sheets or confidential records 28 the case may be, in
which a note, duly signed‘and dated, should be made to the effect that the papers havo
been appended to them. In respect of candidates, the enquiry papers may be kept{ by the
recruiting officer concerned in a special guard book, arranged in the order of entries in
the gradation list of such candidates and these papers should be transferredito the
character sheets or confidential records, as the case may be, as soon as they are given
permanent appointments. Inthe case of extra-departmental agents in'respect of whom the
usual enquiries regarding their character and antecedents have not been dispensed with
the enquiry papers may be kept with their security bonds with necesgsary remarks in the
register of security bonds.’ If, however, an extra-departmental agent is exempted {from
furnishing a security bond the enquiry papers in this case may bo kept along with the
security bonds of other officials in the place where his security bond would otherwige
have been kept, i.e., in the order of entries in the register of security bonds had he not
been g0 exempted, necessary remark being recorded ia the register. .
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Extract of D.G., P&T.. ND.. Letter No.43-198/85 dated 14% August 1985

VERIFICATION OF CONDITIONS FOR APPOINT MENT TO BE DONE PRIOR
IO APPOINTMENT:

One of the pre-conditions for appointment to the post of EDBPM/EDSPM relates to the
verification of property and income. A number of cases have come to light where such
verification was carried out only after the candidates were eppointed. This practice of
verification after appointment is not in order and needs to be discontinued immodigtely,
The particulars regarding property and private income should be verified before and not

after the appointment. This should be brought to the notice of all appointing au;horitjps

. . [ 4

for strict compliance. ‘ (o SR B
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Rmnexuse- A3 29

1

Lxtract of D.G.. P&T., Letter No.43-66/Pen dated 17" October 1966

FORMALITIES TO BE UNDERTAKEN BEFORE APPOINTEMNT:

In accordance with Rule 3 of P& T Ma;’luai,:Vol;jm e-1V, the character and antecedents of
ED Agents should be verified in advance. = A declaration about vocation and private
income has to be obtained from all categories of ED-Staff. The required information may

be obtained in the prescribed form of declaration. A medicul certificate of fitness for

service is required in the case of ED Agents in accordance with Instruction No.(5) below.
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Extract of D G.. P&, Letter No 43-4/77-Pen dated 18° Mgy 1979

PROVISIONAL APPOINTMENT OF FD AGENT S:

(1) As far as possible, provisional appointments should be avoided.

- Provisional appointments should not be made to fill the

vacancies caused by théretiretrient"of ED Agents. 1 such

cases, the Appointing Authority should take action well in time before the
retirement of the incumbent ED Agent, to select a suitable SUCCessor.

(i)  Wherever possible, provisional appointments should be made only for specific
periods. The: appointed person should be given to understand that the
appointment will be terminated on expiry of the specified period and that he
will have no claim for regular appointment. Where g new post office ig

appointment immediately, a)provi'sionzﬂ appointment should be made for a

specific period. The offer for appointment should be in the forn annexed
(Annexure A).. TN S

(i) Where an ED Agent is put off duty

dismissal/removal of an ED Agent ‘and the dismissed/removed employee has not
- exhausted all channelg of ‘appeal, the appointment should only be provisional. The
offer of appointment should be in the form annexed (ANNEXURE B).

s
P8 Agents discharged
-\} /f from service, prescribed in D.G,, P&T., Letter No.43-4/77-l’cn., dated 23-2-1979.
|

I : . '

1 3w These instructions may be brought to the notice of gl Appointing Authoritiep,
T A

?\Q\\!\A .

Q —\ reasons, if at the time of discharge they had put in not Jegg than three years sorvice, In
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The Supdt of Post Offices. f
Mlanipur Division, ':
fiphal ~ 795 001, ‘ ;:

Sub: Irresular appointment of Giramin NalC Sevmte Brveed Poo Master nf
Ningthoukhong EDBO under Bishenpur 8§.0).

t
i
Respected Sir,

I am one of the eligible candidates wha hag npg-!"im'v for the post oof
Gramin Dale Sevak Braoch Post Daster af Niogthoulhonp 805 A« jrec the
decromentury  evidences, submitled mlong-with oy spptyc o Etlbitl ol b
cligibility critevia prescribed for (he POSt ol GDSRPAT om0 ooy ey e vesident
of Post village and 1 also own unded Propeviyin my own nome | oalog LR
sdeguate menns of liveliood us a CUHIVALOr from savienlar il Tonsd o pee 0Ny
SRR name. Bul, unfortunately my candidatare fiis nof heen considerad for (he

anppeininient pf CGOSBEM on vepnlar hasis at I'\‘ing;‘hm:!;lnmg; (I siiheyedy 1 fgidi)

A the eligivilify critevia presceibed in the veeroiimeng viex,

In the mean time, it s rniiuhly Fecent thet Shvi Soiborn Bundey Ninedq
of Navanseing village has heen appoeinted as Grpmin Dol Sevai: Braneiy ot Ao e
U Ningthouhhong 3O wnder Your ovder ol nppaintmont Na AP
Ninathouldiong RO dated 01 Oct IER

s reported for your Iind information that fie «oid S Snibven
Sunder Singh is « resident ol Navanseinn village nnd he hns ot Gdien wp prosiden ¢
in Ningthoulhong village, which is the post village for Ningthenllong FDRO. B,
Naranseina village has one EDBO namely Naranseing EDBO, which is undm
Boirang $.0. S0, appointnient of the said Shri Soibam Sender Singh ac BP at
Ningthoukhong BO is irregular as hecause the Gramin Dale Sevak (Conduct &
Employment) Rules 2001 specifically provide that ‘Residence in post sitbagedin the

delivery jurisdiction of the post office before appointnent shalj hemandatory for o
Sevak®, '

I thevefore request your good office to lool into the matter and take
immedinto action for terminaiion of Irreguine appoiniment ns weli s fo apperai an
cligibie candidate as C;‘I)SB[’I\'I-Ninglhoukhong BO without any delay, 1 also most
ferventyy request your pood office to consider my candidafure for the post jn
accordance with efigibitity criteria prescvibedin the recroitment vates: o § assare
that in rase of my selection to (he post. I shall vender my whnle-heosvted servies (o
the denarfiment. ’ | '
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